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IN.THE‘CENTRAL ADMINISTRAfiVE iRiBUNAL, JAIPUR BENCH, JAIPUR
0.A.No.492/99 | : Déte of order: jfdy)lﬂX},»'.
V, Ravindra Kumar Sharma; S/o Sh.K.K.Sharma, R/o Amit .
‘Nagar, Agre,‘Head Booking Clerk, Shyamgarh, Western
Railway, Kota Division, Kotar |

...Applioait.

Vs.

1. Uhion of India through General Manager, w.Rly,"

Churchgate}‘Mumbai. r
2. Divisional Railway Manager} .W.Rly, Kota Division,

Kota. |

. ) | '...Respondents.

Mr.Shiv Kumar - | : Counsel for applicant
Mr.T.P.Sharma \ : Counsel for respondents;
CORAM: '- R

Hon'ble Mr.S.K.anrwai, Judicial Member.

Hon'ble Mr,H;OEGupta, Administrative Member.
PER HON BLE MR S.K. AGARWAL, JUDICIAL MEMBER.

In thls O.A filed under sec. l9 of the Ars Act,. 1985
the applicant.makes a prayer‘to guash and ‘set aeide.tne
order dated 24.8.99 and to direct the respondents to issue a

fresh eligibility list, as per rules,'Or in the alternative

to modify the impugned order by including the name of the

.applicant in the impugned order dated 24.8.99 at Sl.No.l4;

2. The applicant was initially éppointed as Assistant

Commerc1al Clerk in the pay scale 26OL4OO vide order dated
5 4 17 and he was promoted in the pay scale 1400- 2300 vide
the order dated 2.1.92. It is 'stated that a notification for
preparing panel'for 5 posts of Chief Ticket/éoods Clerk, pay ‘

scale Rs.5500-9000 was issued on 24.8.99 out of which 4

posts were from general - category and one from reserved



'
.

{ is permissible in- law and is perfectly iegal and valid.

. \ .
category and as per the prov1s1ons contalned in para Zlb(E)

| of IREM, lx3 persons are to be called for wr1tten test. Thus

as. per rules, l2 »persons are. requlred to call from the
éeneral category and 3. persons from reserved category,:in .

the ratio of lx3 The main grievance'of'the applicant in the
]

1nstant case has been that the respondents have called 9

|

" persons from general category and- 6° persons from reserved

category, therefore, the _1mpugned eligibility - list is

1llegal, arbltrary and agalnst the rules.

"3. ’_ Reply was~leed, stat1ng that the action of the

resoondehts'.department is perfectly legal and valid and

does not call for any 1nterference.' |

4. Heard the learned counsel for the parties‘and.also
perusedithe whole record; N

5. On a'perusal of‘record/ayernents‘of the partiesf it

'appears that for preparing -the panel, 12 candidates,wered

-4called for selection (written test) for general category

_lpost, from the list ‘and out of these'candidates, candidates

at S1.Nos.6,11&12 are persons from reserved community, as

I'per_their'loa_s'ic’c,)rade seniority against general posts which

Admittedly, the applicant's name. is at Sl.No.1l6 in the

senlorlty llst dated 25.11. 97, therefore, in no wayv the

' appllcant comes w1th1n the zone of cons1derat1on,‘as per the

provisions contained  in para 215(E) of IREM and ~the

- applicant was rightly mot called for written test against
" the selection- of 4'general category post for preparing the
‘panel; Thus, the applicant'has\nolcase for interference by

. this Tribunal and this O.A devoid of any merits, is liable

T

"to be dismissed.
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6. We, therefore, dismiss this O.A having no merits

with no order as to costs.

(H.O.Gupta) : - *(s.K.Aq{vél)'-

Member (A). R ' Member (J).



